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IN THE CENThAL ADMINITRATWE TRIBUNP4 : kVflJERP'BAD BENCH 

AT HYDERAB?D 

0.A.No.222/92 	i 	 Date of Order: 21.4.093 

BEIS'4EE14: 

M.Krlshna Murthy 

A N D 

Chief Commissioner of. 
esh, Incometax, Andhra Pra  

Hyderabad. 	 I  

Counsel for the Applicant 

Counseif or the Respordent 

Mr.Krishna Murthy 
(Party-in-person) 

Mr.N.R.Devraj. 

CORM; 

C' 
HOWELL SHRIT REDDY : MEMBER (JUDL..) 

Applicant. 

Respondents. 
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Order of the Single ituber Bench delived by 

FIon'blè Shri T.Chandrasekhara Reddy , Member(Jul.). 

This is an application filed under Section 19 of 

the Mministrative Tibunals Pet to direct the respondents 

to accept the date of birth of the applicant as 3.9.1950 

instead of the record date of birth of the applicant as 

10.8.1947 in the service records. 

The facts so far relevant to dispose of this OA 

in brief may be stated as follows:- 

2. 	The applicant herein is working as Stenographer in 

the office of the Dy7commissioner of Incometax (Assessments), 

Special Range-2, Aayakar Ehavan, 1-lyderabad. According to 

the applicant the correct date of birth is 3.9.1950. But 

in the Service Records the date of birth of the applicant 

is entered as 10.8.1947. The applicant has approached the 

nd competent autdty for correction of date of birtPxs per 

the orders dt. 1.1.1990 passed by the competent authority 

his representetjon was rejected. So, the applicant had 

filed earlier OA.600/90 on the file of this Tribunal for 

the same relief he has claimed in this O.A. The Tribunal 

as per its judgement at. 20.2.1991 allowed OA.600/90 by 

giving a direction to the respondento to consider the appli-

cant's applicatthon on merits and dispose of the same•  Six 

months time was granted to the responden4 to take a decision 

with regard to the alteration of date of birth of the 

applicant. The competent authority had considered the case 

of the applicant and had 4ecided against the applicat. 
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 the applicant once again approached 

this Tribunal. 
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Today we have  heard Mr.M.Krishna Murthy (Party-in-

Person) and Mr.N.RJ)evraj, Standing Counsel for the 

re spondentØ'. 

This OA carneup for admission hearing on 12.3.1992. 

The applicant had argued his case in-person on 12.3.92. 

The applicant had filed along with this OA originally the 

birth extracts said to be relating to him. On 12.3.1992 

after hearing Nr.Krishna Murthy, the Bench ha&tpassed  the 

following order:- 

41 	Mr.M.Krihna Murthy, applicant in person. 
He has filed birth extract along with his 
application. According to him, the said birth 
extract relates to him only.when questioned 
the applicant states that his parents have got 

six isSues•  For proper adjudication of 
this DALat  the admission stage" the Tribunal, 
requires the birth extracts of' , --_yall,ttot_hers 
and sisters. As a matter of fact the applicant 
ha:Sundertaken today before this Benchço file 

-- ,-the birth extract of 	all brothers 
aridièters by the next hearing date. 

At the re4uest of the applicant O.A. is 
adjourned to 17.6.1992." 

In view of the: obserVations of this Bench dated 12.3.1993 

the applicanfljled  before this Tribunal the birth extracts 

of all his brothers and sisters. The copies of the said 

birth extracts are also served on the Standing Counsel for 

the respondent%•  

4. 	Counter had not yet been filed by the respondent$. 

When the OA was taken up for hearing today, the applicmt 

pro'duced before this Tribunal an account book maintained by 

his father and according to the applicant his date of birth 

and also Some others had been entered in the said account 

book. When the case •of the applicant had been considers by 

the respondentf in pursuance of the directions of this 

Tribuj-ial in OA.600/902  (t applicant had not placed all 

the material before the competent authority which is aeey 

placed before th<Tribunal 	-i and also Saccount book 

- 	
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1' TO 

1 • The ChieC Commissioner of Incometax, 
A.p.14yaerabad. 

One copy to Mr.Krishfla Murthy, Party_in-Persons 
21-83, vivekanaiida Nagar, Hyd. 

One copy to Mr.N.R.DeVrais Sr.CGSC.CAT.HYd. 

one spare copy. 
one copynto Library, CAT.HYL ' 
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which he now seeks to produce before this Tribunal as evidenc 

show that his correct date of birth is 3.9.1950. So, 

in view of this posiLion the con-filing of the Counter of 

the respondentS may not be as any consequence. We are of 

the ppinion thattheiinterests of the Justice would be met 

if thisO.A. isdispd'sed of by giving appropriate directions. 

	

5. 	Hence, we prmit the applicant to put in a fresh 

representation to the competent authority within one week 

from the date of the receipt of this order by the applicant 

with all the copies of the birth extracts filed before this 

Tribunalcand also with the copy/copies of the enti-ies 

in the account book to show that the correct date of birth 

of the applicant is 3.9.1950. We also further permit the 

applicant to place before the competent authority such other 

material whic97may hav i e in his possession to prove his case 

before the competent authority along with the said represen-

tation. If the applicant makes the representation to the 

competent authority wih the material afore-said, we direct 

the respondento to receive the said representation along 

with the said material and after being satisfied about the 

authenticity and genuiness of the material placed bef ire it 

consider the seine along sctth his representation and pass 

final orders This proess shall be completed by the 

competent authority witFin four nonths fromthe date of 

the receipt of the said representation together with the 

material. If the applidant continues to be aggrieved by the 

final orders passed by the resndentp, we permit the applicant 

to approach this Tribunall afresh in accordance with law. 

O.A. is âisposec of with no order as to costs. 

( .CHANDgA.9EKjMA REfl6Y) 
Member(Judl.) 

Dated 21st April, 1993 	
/ 

(Dictat!ed in Open Court) 
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IN THE CENTRAL ADMINISTRATIVE, TRIBUNAl 
I 	 t. HYDERABAD BENCH AT 1-WDEPJWAD. 

THE HON'BLE NR..JU*ICE V.NEELADP1 RAO I 
(VICE CHAIRMAN 

AN4 

THE HON'BLE MR.hJBALASIJBRAI4JUqIAN 

AN 
 

- p 
THE HON'BLE MR.T.CHA1qDRSE-gJ-JJJ 

REDDY s MkNBER(JUDL) 

DATED: -t. _L -1993 

£RDE17J1JME NT 

• 	R.P./ C.P/M.A.NO.- 

in 

O.A.No 

T •A.No 	 (W.P.No 	 ) 

Admitted and Interim directions 

issued. 
Allowed. 

Jsposed of with directions 
Dismissed as witlW—

Dismissed 

Di&nisséd for default. -. 

OrdereRejected. 

No order as to cOsts. 
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